
AORAHAYANA 14. 1908 (SAk.4) 

<a> Whetber Govemme1lt bave at aD), 
__ considered the expediency of brio.loa 
oat an Indian newspaper of its own jointly 
In London. Paris or BruIse]1 with a view to 
.. ocate non-Indiana about Indian culture 
aad tbe ladle yiew point of World eyente ; 
aDd 

(b) if not, tbe realonl therefor' 

THB MINISTBR OF STATB IN THB 
MlNISTR.Y OF EXTERNAL AFFAIRS 
(SHR.I K. NATWAR SINGH) : <a) No, Sir. 

(b) All Indian Millions abroad iocludiDI 
"OM iD London. Paris and Brussels regularly 
distribute Indian newspaper., journals, 
maaazines, books and a variety of special 
publicity material wbich it is felt adequately "'0 the purpose of disseminatiol Indian 
culture aDd India·. point of view of 
IDtematiooal affairs. 

Ir,."sltJ lion] 

StrIke Ia Hotel ~Ishka 

4925. SHRI PARASRAM BHARDWAJ: 
Will tbe Minilter of TOURISM be plcased 
to .tate : 

(a> whetbor it is a fact that tbe 
employeea of Hotol Kaoisbka went on strike 
durin. October, 1984 ; 

(b) if so. what were their demands and 
to wbat extent tbey were met • 

(c) wbetber it is also a fact tbat tho 
strike period was declared as period without 
pay and their date of increment was post-
poned by the correspond ina period ; 

(4) wbetber Goyernment are considering 
.. , representation from ,be low paid 
employees for rellllarisatioD of tboir period 
of absence from dut, and livln. them 
iDcremcD& from lbe roaular date: and 

(e) if 80. ibe decision taken 7 

THB MINlSTS& OF TOURISM 
(MUFTI MOHD. SYBP) : (a) aDd (b) Yea, 
Sir.. The clem.oda of the OIDplo)fcea wore : 

(0 pa)'1DeDt 01 eX-lratia In lieu of 
boD_ : 

(ii) introduction of tbe Employeea 
.. Proyident Fund Scbeme duriaa the 
iofancy period of tbe botel • and 

(iO) maldD' a deviation from the labour 
aettiemcDt aiped with aU tbe ITDC 
Uoions in April, 1984. 

A. accediD8 to tbese demands ••• Dot 
fOUDd feasible. tbe laDle were Dot aareed to. 

(c) Tbe Itrlte was inep1 and tile 
strikina employees were treated .. abaeDt 
from duty. Tbeir waae. durin. tbe strike 
period were Dot paid. Since tbis period ... 
unautboriled absence. the date of increment 
was postponed by tbo corrcapondioa period. 

(d) and (e) Do Dot ari •• 

[Eugll.thl 

laeome To Reta... Filed by all .... 
Mauaf.eturen Or ...... tIoa 

4926. SaRI ANANDA PATHAK: : 
Will tbe Minister of FINANCe be pleaMd 
to state: 

(a> whether it is. fact that AU IDdia 
manufacturers OraaniaatioD ia t .... ed ... 
public limited COm.p&DY UDder ICCtiOD 25 of 
the Compania Act : 

(b) if so, wbat ia tbo status of the 
various State aD i Reaiooa.l Boards of the 
OqaoiaatioD • 

(c) .hether tbe SCate Boards haye m.I 
tbeir aeparate iocome tax reiur. or a 
oombioed rehIrD baa been filed on bobaII 01 
tho . orpDisatioD fl'OlD ita ceatral of6ce. 
Bomba, dar ... tile .... tift J'08ft ; aad 

(d) ...... tile incomo of tho State or 
a. .. ioaaJ Boanla bay. baeD iDCluded io tb~ 
income tax returDI of tbo Ceaual 0Ii~ t 




